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WEDNESDAY, OCTOBER 14, 2026

HERO HOUSING FINANGE LIMITED

Reglstered Office: 09, Commumity Censre, Basant Lok, Vasant Viner, Kew Dehi-110057,
Branch Odffice; Jrd Floor, 46, Seclor-4, Moida, Gautem Buddhe Megar, Uttar Fradash-201301

[Motice of Sale by Private Treaty undar Rule 8 read with Rule 3 of Sacurity Inberast
{Enforcement) Rukes 20032]

Modca is hereby given to e pubbc in general and fothe bormowenico-bomower " Borrawers ") 0 particular
thal belew described secured asset which is modgeged o Hero Housing Finance Lid [“Seacured
Cradbor), peasesasion ol whech hag bean taken by #e Authorsed Officer will be sofd on “A4s i Wheara |5
At What |=" And “Whatever There [87 basis by way of Privats Treaty

The sale by private frealy wil take plave-any day after Bfieen davs {15 Days) from the date of this
pubhication The details gre MOIE pAmCLia Iy mertianed herain below

s e o e s

PUBLIC NOTICE (SALE OF INMOVAELE PROPERTY THROUGH PRIVATE TREATY)

Lesan HamaMBnrrmdn}' Cos Date af Reserve Prics (RP) Type of
Aecouni Borrower(s) Guarantor(s)l| Demand Nolice | Earnost Money | Possession
Mo Lagal Heir{s}/ Lagal Rep. Deposit (EMD)
HHFLAXHOLR234 Mathi Rlam, 19-0T7-20E5 Rs.14,50,000/- Physical
000342008 Pammi Wife of Nathi Ram | Rs. 2,861,203/
a5 on 13-10-2026 | RS- 143,000/

Deseription of prapedy: Flat Mo- UGF-, Upper Ground Fiaor, Frant LHS. Withaut Raol Bights Bult On
Plat Mo B-80; Khasra Mo, 237 Haviag Arga Meesunng 556 Sg. FEia 5148 5q. M Rail Vihar Sehkan
Awas Samili Limited, Vilege Saculiabad, Pargana And Teksl Lani, Dislnc! Ghamabad, War Pradesh-
201102 Congisling of Twy Bedrooms, One Drawing Room, Dre Kilchen, T Toliels, Bathroom And
Balcory. Bounded Ey:north Fliot Mo, B-61Eas1 Paol Mo, B-S8south; 20 FIWide Road. West 30 Ft 'Wide
Rioad

Autharised Officer’s Details: Mame: Mr. Ershad Al
Mob- 8802270415 Email ID: ershad.ali@herabfl.com
Private Treaty to be executed any day on or after 31 Q2026 Purchaser ldentified

Thit imdensigrad a5 Autharized Offcar of Hers Housing Firance Lid, s laken over poesassan of b
scheduie properiviies) usd 130d) of te SARFAES] Act, 002 all praviods attempt b auctian Miough
irsiting public bid falled. Hance, Public at lzge is being informed thet the secured propertylias) as
mentiamed shove ara ewaiable for zaka, through Private Treaty, &= per the terms aoreaabds io HHFL for
reaisation alHHFL s duas on "AS IS WHERE |53 BASES" and "AS IS WHAT ISBASIS

Standard terms & condifions for sale of property through Private Treaty are as under:

1. Zae throwgh Private Treaty wil beon “AS 12 WHERE 15 BAZIE  and "AZ 15 WHAT |3 BASIZ". Ths,
no pibic bid shad beinvited, 2. Bid increment amount shall be Rs 15000 (Fifteen Thavsand Oaly) for
Ressarva Prica 4l 25 Iakhs, Fis 25, 000 [Twanby-Fha Thoasand Only | far Raserve Prceabove 25 Lakhs Gl
a0 akh, Ra 50,000 (Fifty Thousand Ordy] for Reserve Price above 50 Lakh bl Tergre, Bs 100,000 1
Lakh Oy} for Regerve price Beyand 1 Crore. 3.5uch purchaser shal ke raquired to depoait 25% af the
sals considaralion on the next working day af receipt of HHFL's accapfance of offer for punchase of
prapary il the remaining snoant within 15 das ensafar 4. The puechaser has o deposit 195 of lha
affesed amount glong witha pobcation which wil be adjusted aqainss 25% of the deposit o be made as par
ciause () abowe. 5. Failurs to ramit the smount a8 regquired undar clausa {2} sbaye, will causa forfeiture
af emount efready paid mcuding 10% of the amourd paid along with appiication. & In case of non-
acceptanca of offer of purchase by HHFL, the amount of 10% pald along wiln the agplication wil be
refunded withcutanyinserest 7, The property s being sokd with all the exsting and Tubure encumbrances
whalhar knawn or unfnown bo HHFL. The Awshorizad Oficen’ 2acurad Craditor shall nol ba responsibie
n any waly [or amy thid-parly clammss nghbs dues. B, The purchases should cordud dus diigence on all
asperts refaled to fhe propery (under salé through preeate realy} i hisher sassfaction. The purchaser
zhall ot be entitied lo make any claim againsl the Authormed Officar) Sacured Craditor nthis ragard ata
aler date. 3, The HHFL resarsas the rghl o refect any offer of purchase withal? assigning amy reasan.
Y0LIn cage of mene Fan one offer, i HHEL wil accepl e highest allée and Sees shal ndl Deany clym
aganstHHFL from nsuccessful efierar, 11, Theinderested partkes may contact the Authonzed Off cer far
Turlher delailal ianficalions and far submitiing thei apphcatian. 12, The purchiaser has o basr all stamp
dufy, ragistrabon [es, ard othar axpenses, faes, dulies in respecl of purchase ofha propanly, 13, S5ae
shall barin accordances with the provsions of SARFAES| Act/ Rules 14.For property dedails and visit o
property contact to Ershad All | BE022T0495 | ershad.ali@herchilocom U and Shekhar
SinghaT11522275/ s hekhar simghi@herahflcom.

The atowve-mentoned Barower Morgagoriguaraniars ane ety roliced b pay the suras menlkaned
in Cemand Matice urder saction 132 with 25 on date Interast-and expenses bafore the date of Sale
faling which the propsary shali b= sald throwgh Private Trealy and balencs disss, § any. wil be recovanad
withirdarastand cost framwow a5 & Boerowar(s).

Faor dafailed terms and conditions of the sale, please relar fo the fink provided in
https:iuat. herohomefinance.inhera_hausingiother-notice  on Hene Housing Finance Limited |

Sacured Crediors] wobsite o www harahousingfirance.com
Diate: 14-10-20:26

Prace: Dathi

Faor Hero Housing Finande Lid,
Autharised officer

15 DAYS SALE NDTICE TD THE BORROWER GUARANTOR MORTGAGOR

TRUHOME FINANCE LIMITED

(Formerly Known As Shriram Housing Finance Limited)

Reqg. 0. Srinivasa Tower, 15t Fisor, Doar Ko, &, Oid No. 11,
Znid Lana, Cenaiopha Road, Alwanpet, Teynarnpet, Chemnai-600018
Head OHice. Leval 3, Wockhardt Towers, East Wing C-2 , G Block,

Truhome
Bandra Kirla Complex, Bandea (East), Mumbai-400051

1 i FiMANCE
Website: hito e truhomedinance.in

SYMBOLIC POSSESSION NOTICE

Whareas, The ndersigned baing the authonsed officor of Trehome Finance Limited
(Formedy ¥now as Shoram Housing Fnance Limited) under the Securitisation and
Reconstruction of Fmancéal Assets and Enforcement of Securily Interest Act, 2002 (540
2002) and in exercise of powers conferred under Section 13(12) read with (Ruse 3) of the
security inferest (Enforcement) Rules, 2002 issued demand nodice 1o the Bormwers defails
o which are mentienad in the bl balow o repay the amsant mentoned inhe notice within
&0 days from tha data of racaipl of (he said nolge

[The Borrowers havieg failed fo repay the amount, nofica is hereby given 1o fhe
Borrower and the peblic in general that the undersigned has taken POSSESSION of tha
praperty described herein besow in exercise of powers comderred an him under Sub Section
[4) of section 13 of Act raad with rulie 8 of the security Interest enforcament) rules, 2002 on
120e-2026

The Borrower in parlicular and the public ingenaral is haredy cavtioned not to deal with
ihe properiy and any dealings with ihe property will be subject to the chargs of Truhome
Finance Limited (Formery Know as Shrirem Housing Finance Limited) for-an ansount as
memianed harein belaw and interest therspn

[ The borrower's altention iz myited Io provisions of sub-section (B) of section 13 of Ihe
Act, i respect of me available, o redeem the secured 255685

L

= 1-T-|M:13| Ansal Properties and Infrastructure Limited
T Corporate Identity Number: L45101DL1967PLC004759
Regd. Office: 115, Ansal Bhawan, 16, Kasturba Gandhi Marg, New Delhi-110001
Mobile: 91-8744097501; Website: www.ansalapi.com;
Email: contactansalapi@gmail.com; shareholderservice@ansalapi.com
Notice for inv f th mpan
Pursuant to SEBI's Circular dated the 30" January, 2026, investors are hereby informed that in
order to secure the rights ofinvestors in the securities which were purchased by them, a special window
has been again opened by the Company for transfer and dematerialization (Demat) of physical
securities , which were sold/purchased prior to 01% April, 2019 and those transfer requests submitted
prior to 01* April, 2019 but rejected / returned / not attended to due to deficiencies in documentation/
process or otherwise, for a period of one year from the 05" February, 2026 to 04" February, 2027.
The securities (viz. Equity shares) that are re-lodged for transfer shall be issued only in demat mode.
Due process shall be followed by Equity shareholders for such transfer-cum-demat requests. Further
note that the securities which have been transferred to Investor Education and Protection Fund (IEPF)
shall not be considered under this window for processing.
For assistance and submission of requisite documents, please contact MUFG Intime India Private
Limited (earlier known as Link Intime India Private Limited), our Registrar and Share Transfer Agent at
Noble Heights, 1* Floor, Plot No. NH 2, LSC, C-1 Block, Near Savitri Market, Janakpuri, New Delhi-
110058 or email: Investor.helpdesk@in.mpms.mufg.com {Tel.: 011-49411000 (Ext.:7113)}.
Similar advertisements were published on the 16" April, 2026, 18" June, 2026 and 11" August, 2026.
For Ansal Properties and Infrastructure Limited
Sd/-
Siddharth Goenka
Whole Time Director
(DIN: 11524566)

Date : 13/10/2026
Place: New Delhi

OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL-II, DELHI

4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

Borrower's Name and Address

Mr. Harsimran Singh 5/o Mr. Jatinder Singh
House No. RZF-282, Upper First Floor, Khasra No. 349, Block-F,

Nihal Vihar, Nangloi, West Dethi-110041.
Alzo At: Shop Mo. 6-A, One Shop Ground Floor Village-Hastsal, Block-R, Uttam Magar,
New Debhi-110059.

Mz. Randeep Kawr 0Vo Mr. Surender Singh
House Mo, RZF-197, Nihal Vihar, Nangloi, West Delhi-110041.

Also Al - House No. RZF-282, Upper Firsl Floor, Khasra No. 34/9, Block-F, Nihal Vihar,
Hanglol, West Delhi-110041.
Blzo Al : Shop MNo. 6-A, One Shop Ground Floor Village-Hasizal, Block-R, Uliam Magar,
New Debhi-110059.

Amount due as per Demand Notice

Re.20,59,725/- (Rupees Twenly Lakh Filty Nine Thousand Seven Hundred Twenly Five
Only} in respect of Loan Account Mo, SLPHGPREOOO1210 az on 10-Jul-2026

Date of Demand Notice — 15-July-2026, Date of Symbolic possession- 12-0c1-2026
Date of NPA - 05-Jul-2026

Description of Mortgaged Property

All that parl and parcel of he bearing Property No. 6-A, One Shop Ground Floor Without
Rool Righls, Area admeasuring 25 Sg., Yards,, Out of Total Land Area measuring 200 Sq.,
Yards., Oul of Khasra No. 83,16, Situated in 1he Revenue Estale of Village-Hazlsal, Colony
Known a5 0ld Block-R, Uktam Nagar, New Dalhi-110058,

Bounded By:-East;- Partion of Praperty No, 6-A , West:- Road , North:- Portion of Property
Euulh Other's Property

e

Flal:e Cealhi
Oata ' 12-10-2026

Sdi- Amharisad Oficer- Trabame Finance Limiled
{Earhar Known a5 Shriram Housing Financa Limited)

APRIGLOBAL

CAPRI GLOBAL HOUSING FINANCE LIMITED

Registered & Corporate Office:-502, Tower-A, Peninsula Business Park, Senapati Bapat Marg, Lower Parel, Mumbai-400013
HOUSING FINANCE LIMITED  circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8 (6) and 9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public in general and in particular to the
Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the Constructive/physical possession of
which has been taken by the Authorised Officer of Capri Global Housing Finance Limited Secured Creditor, will be sold on “As is where is”, “As is what is”, and
“Whatever there is” on dates below mentioned, for recovery of amount mentioned below due to the Capri Global Housing Finance Limited Secured Creditor from
Borrower mentioned below. The reserve price, EMD amount and property details mentioned below.

SR. | 1.BORROWER(S) NAME DESCRIPTION OF THE 1. DATE & TIME OF E-AUCTION| 1. RESERVE PRICE

NO.\ 2. OUTSTANDING AMOUNT MORTGAGED PROPERTY 2, LAST DATE OF SUBMISSION | 2. EMD OF THE PROPERTY
1.Mr. LAXMAN (“Borrower”) "All that piece and parcel of property| OF EMD 3. INCREMENTAL VALUE

1. 2. RANI DEVI (“CO'bO"‘OWGI‘") having land and bU|Id|ng bearing: 3. DATE & TIME OF THE RESERVE PRICE:

LOAN ACCOUNT No. Residential House Property Bearing|PROPERTY INSPECTION Rs. 51,80,000/- (Rupees Fifty
51200001003047 & Bhawan No.2B/103, Situated at Avasy gAUCTION DATE: 19.11.2026 One Lacs Eighty Thousand Only).
51100001011014 Vllkas. Colgny, Lodhi Vihar, Yojna No.9, (Between 3:00 P.M. to 4:00 EARNEST MONEY DEPOSIT:
Rs. 50,67,069/- (Rupees Fifty Lacs Dlstrlct-Allgarh, Uttar Pradesh, 202001. p m,) Rs. 5,18,000/ - (Rupees Five Lac
Sixty Seven Thousand and Sixty Nine Admeasm_mng area 69'59 Sq.Meters., 2. LAST DATE OF SUBMISSION OF Eighteen Thousand Only)
Only) as on 12.10.2026 along with Boundaries of Property:- North - Bhawan|EmMp WITH KYC: 18.11.2026 INCREMENTAL VALUE:
applicable future interest. No.2B/104 South - Bhawan No.2B/1023, DATE OF INSPECTION: . < Th
East - Colony Road 12 Meter Wide West - 17.11.2026 Rs. 30,000/- (Rupees Thirty
Bhawan No.2B/124 Thousand Only).
1.Mr. Avneet Kumar Raghav All That Piece And Parcel Of Property|1 E-AUCTION DATE: 19.11.2026 RESERVE PRICE:

2. ("Borrower”) bearing Entire First Floor Without Roof/ (Between 3:00 P.M. to 4:00 Rs. 20,10,000/- (Rupees
2.Mrs. Sunita Raghav (“Co-borrower”) [l€rrace Rights Out Of Built Up Freehold| p,m.,) Twenty Lacs Ten Thousand Only).
LOAN ACCOUNT No. Property Bearing No. 42 & New No. F-265] 2 | AST DATE OF SUBMISSION OF | EARNEST MONEY DEPOSIT:
51200001018038 Area Admeasuring- 50 Sq. YdsPart Ofl EMD WITHKYC: 18.11.2026 | Rs, 2,01,000/- (Rupees Two
Rs. 30,10,304/- (Rupees Thirty Lacs Ten |<Nasra No. 638 & 648 Min. Situated Inj 3, DATE OF INSPECTION: Lacs and One Thousand Only)
Thousand Three Hundred and Four Only) as Area Of Village Bassai Danapur COIOnY 17.11.2026 INCREMENTAL VALUE:
on 12.10.2026 along with applicable future ""°"Y” as Sudarshan Perk New Delh) Rs. 10,000/~ (Rupees Ten
interest. Delhi-110062 Bounded As Follows of Plot: » Y

North: Others Property South: Road 15 ft Thousand Only).
wide East: Ahata No.42 West: Property
no.43

3 | lLate Mr. Ajitpal Through His Legal All that Piece and Parcel of the propertyf 1 E.AUCTION DATE: 19.11.2026 |RESERVE PRICE:

" | Heir("Borrower") Residential House part of Khet No. 624 S| (Between 3:00 P.M. to 4:00  [Rs. 6,30,000/- (Rupees Six
2.Mrs. Suman (“Co-borrower”) situated at Shikarpur —Jahangirabad Road| p,m,) Lacs Thirty Thousand Only).
LOAN ACCOUNT No. at Village Lohra Pargana & Tehsilly |AST DATE OF SUBMISSION OF | EARNEST MONEY DEPOSIT:
53100000981452 Shikarpur District Bulandshehr pttar EMD WITH KYC: 18.11.2026 Rs. 63,000/ (Rupees  Sixty
Rs. 14,38,804,/- (Rupees Fourteen Lacs [P2desh - 203395. Area Admeasuring -|3, DATE OF INSPECTION: Three Thousand Only)

Thirty Eight Thousand Eight Hundred and ;5615.6|V7|t§§.\Ijlvzsé'B:ggs:gfs;;gE;:.Niariﬁ 17.11.2026 INCREMENTAL VALUE:
Four Only) as on 12.10.2026 along with o o5 56 Mtrs. South: House of Ramesh Rs. 5,000/~ (Rupees Five
applicable future interest. ' ' ' Thousand Only).

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Housing Finance Limited Secured Creditor's website i.e.

www.caprihomeloans.com/auction
TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

1.The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS".
2.Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.

3.E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before

submission of bid/s.

4.Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the
service provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.

5.The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.

6.For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction
Ramprasad Sharma Mob. 800-002-3297/ 79-6120 0559. Email:

Tiger, Ahmedabad (Contact no. 079-68136880/68136837),
ramprasad@auctiontiger.net,.

Mr.

7.For participating in the e-auction sale the intending bidders should register their name at https:/ / sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.

8.For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested bidders
through Demand Draft/NEFT/RTGS in favor of "Capri Global Housing Finance Limited" on or before 18.11.2026.

9.The intending bidders should submit the duly filled in Bid Form (format available on https:/ / sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Housing Finance Limited Regional Office 9-B, Second floor, Pusa Road, Delhi-110060 latest
by 03:00 PM on 18.11.2026. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No.

mentioned above) for property of “Borrower Name.”.

10.After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

11.Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of 10" minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12.Bids once made shall not be cancelled or withdrawn. All bids made from the user id given to bidder will be deemed to have been made by him alone.

13.Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Housing Finance Limited, Regional Office 9-B, Second floor, Pusa Road, Delhi-110060 and the Service Provider for getting declared as successful bidder in the

E-Auction Sale proceedings.

14.The successful bidder shall deposit 25% of the bid amount (including EMD) on the same day of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Housing Finance Limited.
15.In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount

already paid (including EMD) will be forfeited and the property will be again put to sale.

16.At the request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.
17.The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer and the deposit the entire amount
of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within such other
extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

18.Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

19.Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the

necessary proof in respect of payment of all taxes / charges.

20.Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.
21.The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is postponed
to a later date before 30 days from the scheduled date of sale, it will be displayed on the website of the service provider.

22The decision of the Authorised Officer is final, binding and unquestionable.

23.All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.

24.The movable articles lying in the property is not part of this sale.

25.Please Note that Forfeiture for Non-Participation by Sole Bidder.Where only one bidder is found eligible after deposit of EMD, such bidder shall mandatorily log in and
participate in the live e-auction at the scheduled date and time. Mere submission of bid form and deposit of EMD shall not constitute participation. If the sole eligible bidder fails
to log in and participate in the live e-auction for any reason whatsoever (except certified technical failure of the e-auction service provider), the EMD shall stand automatically
forfeited without further notice, and the Authorized Officer shall be free to cancel the auction and/or conduct a fresh auction without any liability to the bidder.

26. Please note that a Consumer case is pending before DCDRC Bulandshahr (CC No. 141/2025) ForS.No 3

27.For further details and queries, contact Authorised Officer, Capri Global Housing Finance Limited: Mr. Aabhas Singh Mo. No. 8126274235, Mr.

Ajeet Kumar Mo. No. 9910198552,

28.This publication is also 30 (Thirty) days notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and 9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Housing
Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such
cases. Inorderto ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power
supply and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

' Place : Delhi/NCR, Aligarh,Bulandshehr (Uttar Pradesh) Date : 14-10-2026

As such sale is without any kind of warranties & indemnities.

(as

Sd/- (Authorised Officer) Capri Global Housing Finance Limited

epaperflnanc:aiexpresscun‘. &

Default Notice
NOTICE UNDER SECTION 25 AND 28 OF THE RECOVERY OF DEBTS AND DUES TO
THE BANKS AND FINANCIAL INSTITUTIONS, ACT, 1993 AND RULE 2 OF THE
SECOND SCHEDULE TO THE INCOME TAXACT. 1961
TRCNO90/2023
In the matter of:
ORIENTAL BANK OF COMMERCE (NOW PUNJAB NATIONAL BANK)
VS
M/S TRIVENI INFRASTRUCTURE DEVELOPMENT CO. LTD.

To
CD#6 M/S Chahat Garments Pvt. Ltd., C-691, New Friends Colony, New Delhi-110065.

Also at:- A- 27, 2nd Floor, Mohan Co-operative Industrial Area, Phase-1 Mathura

Road, New Delhi. Throughiits directors

Sh. Rajjan Gupta & Sh. Hari Mohan Gupta,

Chahat Garments Private Limited, A-19, Gagan Vihar Extn, Delhi India 110051.
The above said case was listed for hearing before the Recovery Officer-Il, DRT-II, Delhi
today but none appeared on your behalf.
You are directed to appear in person/ through legal representative before the undersigned
on21.10.2026 at 11:00 a.m.
Take notice thatin defaultin your presence, proper action as per law will be taken.

Given under my hand and seal of this Tribunal this 25.09.2026.
,;l"!"% (Vaatsalya Kumar)

o Recovery Officer-Il, DRT-II, Delhi

HINDUJA HOUSING FINANCE LIMITED W
| Corporate Dfffce: Mo, 167-168, 2nd Floor, Anna Salal, Saidapet, Chennal- HRINDLLIA
BODGE, and Bramch Oifice: Ak Tawer, 2md Ao, 56 Subhash Road HOLISING. FINANCE

Detracun 2495001, Gontact Details: TRM: Mr. Rakesh G SETAN25255| ALMNE M Brajesh Awasthi |
{ETEEBES | RRM: Me. Harish Yaday FOG0211 755, Emall: Auction@hndu|shousinglinance.com |

NOTICE OF SALE THROUWGH PRIVATE TREATY
SALE OF IMMOYABLE ASSETS MORTGAGED T HHFL UNDER THE SARFAES! ACT,
Z002 READ WITH PROVISO TO RULE 8{8) AND 3{1).

The undersigned, as Authonzed Dfficer of HHFL, has taken possession of the schecule property|
funder Section 14(17 of ha SARFAES| Acl. Public al large B bareby imformed thal the sacured)
property described inthe Scheduls is avallable for sale through Private Treaty Public E-Auction, on|
tarms agresable bo HHEL, for realization of its dwes on an "A5 15 WHERE 157, "A5 |5 WHAT 15™ and|
"WHATEVER THERE I5” basis. Standard Terms & Conditions 1. Sabs will ba conducted sticlly on|

AS IS WHERE [5°, "A5 |5 WHAT 15" ang “WHATEVER THERE 15° basis. 2. Purchaser must deposit)
10% of the offered amount along with the application and KYC documents, This will be adjusted)
{agains! the 25% deposi roquéned upon accepiance. Nointerest shall be payabie on the EMD. 3.0n|
iacreplance of the offer by HHFL. purchases must deposit 25% of the sale consaderation (inchusoe of
the initial 10%) by the nesd warking day, & Balance 75% of the sata considaration must be paid|
wilhin 15 days of confirmation of sake. 5. Falluré b remit amaunds within slipulated Umetings will)
result in automatic dorfeiture of 3% deposits made, inchuding the infial 10% and the proparty may be)
{reseid withoud further notice. & 1 HHFL does nol accept the offes, tha mitial 10% dapasitwill bai
refended without Intergss. F. For bids aceeding HS. B0,00,000/- he suocessiul prrchaser must
remit 1% TDS under Section 184-14 of the Income Tax Act. 8. The property Is sokd with all existng|
Land Tulure encumbeances, whethar ki ar unknowm o HHEL. HHFL shall nulﬁkrtbpma-hlehr
afly 1hird parly chaims, nghis. or slaldory does. 9. Purchaser must conduct ndgpendent Uhr.-
diligance on all aspects of the property, Mo ckaims will be entertaingd lates, 10. HHFL reserves the|
right 1o rejact any affer or cancel the auction withaul assigning reasons. 11, Auction/bidding shall|
angy De through “onlme gléc Eranic made™ i '".'II.IQ:"I"'IE WEDHIE Wy Dankeauctions com L .':'uuClI{III'
provided by the sarvice provider M5 CF India Pyt Ltd., 12, The biddars may participate from thair]
tplace of choice fheawgh online porlal, Secured Cradibar'sesvice provider shall mat be held|
respansinle fod the army Irternet conmeciivity 1ssue T3, For any Getalls o e-adcton arusnnmwe.
bidders may canfact the Service Provicer MYs G1 India Pyt Lid,, having its corporate office at Plot]
i 68, 3rd Fladr, Seclor - 44, Gurgaon, Haryana- 123003 [Comact Persan M. dithaleslk Kwemar, |
(Mobile No. TOBOBO4466, Emall: delhi@ctindiz.com, Emall: tn@clindlacom.|
Prabhakaran Malaichamy@ctindid.com & Swuppoert (Helpling] Mebile Mo, +51-
|T201081124/25/26, Support Email - Supporifbankeauction.com. 14, Far participating in the e-|
auction sake, tha Intending bidders should register thelr name at htips:fsws bankeauctions com|
wallin advance and shall gt the user 1D and password. Intending bédders are advisad ta changs|
anly thi: passwand immediately wpan seceivicg I8 Irom the serdce grovider 15, For parbicipating in|
ie=auction, intending bidders have to deposit a refundable Earnest Monay Deposit (EMD) e, 1085 OF)
RESERVE PRICE (a5 manfipned ahove} shall be payable by interasied bidders thraugh Demand|
:DIﬂf[‘NEFT-'H'I G i fawaur of “Hindujd Housing Finapce Lenied™. 16, IMerested parties may)|
comtact the Authorized Offices for detalls and submit Oifer, EMD along with KYG documents on or}
before 20.10.2026 fill 5.00 p.m. 17, Successiul auction Furchaser shall bear all stamp duty, |
ireqistration fees, taxes and oiher statulary expenses related 1o the mostgaged property. 18, Thel
{Barrowers' Martgagors' right of redemagtion under Section 13(8) of the SARFAES! Act stands|
extinguishird upon the date of publication of this nodica as per the lagest judicial mandates. 19, Eal.e
{8hal be conducted in accordance with the provisbons of the SARFAES] Act and Rules.

SCHEDULE

LAN HO: iUT/UTEOHON AQDDR03E3)

{ Borrowers Name: 1. Mr. VAKEEL AHMED
{2 Mre. FAIMIDA BAND

Dulstanding amount: Rs. 1418 161/
{Rupees Fourleen Lakhs Sixteen Thoesand
Ome Hendred Sixty Gne only) a5 on

TATA CAPITAL HOUSING FINANCE LIMITED

Rend. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013,
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TATA

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV read with Rule 8(1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housl
Finance Limited, under the Secunfization and Reconsiruction of Financial Assets an
Enforcament of Security Interes! Act, 2002 and in exercise of powers conferred undar
seciion 13(12) read with rule 3 of the Security Interest {Enl;:rnanmnl] Rules, 2002,
issuad a demand nolices as mentioned below calling uI: on the Borrowers lo repay
the amount mentioned in the notice within 60 days from the date of the sald notice.

The borrower, ha -'ln%mIIeﬂ to repay the amount, nofice s hereby given t the bormower, in
paru-:ularanl:lﬂle fic, in genaral, thaltheundamgnedhas aken possession of the

ru das:r!had herein below in exercize of powers conferred on him under
section 13{4) of the said Act read with rule 8 of the said Rules.

The bosrower, in paticular, and the publicin general, are hereby cautioned not o deal with
the gruFerl'g' and any dealings with the property will i DE: 5.. { to the charge of the TATA
Capital Housing Finance Limited, for an amount red to below along with

interest thereon and paﬂﬂleinlamst_ charges, costs Bll: from date mentioned below.

The borrower's aliention iz invited to provigions of sub- section {B) of Seclion 13 of
the Act, in respect of fime available, to redeem the secured assets.

{EMD Deposition Last Date: 28.10.2026 fill 1700|30 03,2022 Reserva Price: Re. §.00,000/-
hes. Date/ Time of E-Auction: 30.10.2026, 1100hrs- | [Rupees Six Lakhs Only)
1300 hrs, Bid Increase Amownt: Rs. 10,000, EMD: Rz, &0,000,-
Descriplion of the Proparly (Secured Assel): PROPERTY KHATONI NO 522, KHASRA NO 25?.
AREA 44,60 5q Mirg, SITUATED AT MAUJA SEWLA KHURD, PARGANA PAHCWADDON, TEHSIL &/
{DISTTDEHRADUN UTTARAKHAND East 12 ft WIDE ROAD, SIDE MEASURING 15 fl Wesi LAND OF
SONU KUMAR, SIDE MEASURING 15 i, North LAKD OF OTHER. SIDE MEASURING 33 ft, South
{PROPERTY OF REENA DEVE, SIDE MEASURING 31 1.

Dade - 141072026 Place: Dehradun Aglharised OMicer- HINDUJA BOUSINEG FINANGE LEMITED

FORM G [RE-ISSUE)
INVITATION FOR EXPRESSION OF INTEREST FOR

REAL TECH CONSTRUCTIONS PVT. LTD.

[(City Emporium Mall “Project” = 143-A, Industrial Area Phase-l, Chandigarh-160002)

(Under sub-regulation (1} of regulation 364 of the Insolve d Bankruptey Board

of India {Insolvency Resolutlon Process for Corporate Persons) Regulations, 20186)
RELEVANT PARTICULARS

1. |Mame of the corporaie debdor along with | Ms. Real Tech Constructions Pvi. Lid.
PAN & CIN / LLF No CIN: U45201DL2005PTC140281

PAN: ARDCRT0S9N

D-22 Defence Colany, South Delnd, New
Delhi - 110024

3. {URL of website NA

4. | Datails of place wivare maEjonly of feed  [Gily Emponm Mall “Progact” — 143-8
asgets are located industrialAreaPhase-| Chandgarh-
160002 [commercial running rrall)

Mot Applicable

2 |Address of the registered office

5. |Installed capacity of main products /
SEIVIGES

6. | Cuantity and valee of maln products ¢
services sold in 1ast firancial year

Mot Applicable

Loam Hame of Obligor{s) Amgunt Possassion
Acoouni /Legal Heiris)/ & Date o Date
Mo. | Legal Represantative(s) Demand Holice
9738659 |Mrs. Kirtl J. Ahuja Rs. 10,75,275)- (Rupeas Ten Lakh | 09,10.2026
|(Borrower), and S-E‘ﬁEll'ﬂjp' Fiva Thougsand Two
IMrs. Meelam Jaira] Ahuja|  Hundred Sevanty FNE Ok Eﬁ

Mo, P-327, on 9%h fioor (s per Studio Level Allotmant |atter) 13th (as per Physical counting
of the building level) in Tower- Pine Area Admeasuning 435 Sar fi. of the complex known
Paramount Golforezte constructed on Group Houging Plot No. BGH-A, Housing sector,
Surzjpur Site-C (Extansion) Phase-1, District Gautam Budh Nagar U.P - with all
common amenities under Allotment Letter,

Description Of Secured Asselsimmavable Properties:- All pisce & prosis o Studio |

$4/- AUTHORISED DFFICER,
FOR TATA CAPITAL HOUSING FINANCE LIMITED

DATE : 14-10-2026
PLAGE : Noida, Delhi & NCR

POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of Asset Reconsiruction Company
(India) Lirmitad actng n ds capacity as Trustee of Trust mentioned In the table (" Arcil")
under the Securitisation and Reconstrection of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) ("said Act'} and in exercise of powers confarred
under Section 13 (12) of the said Act read with Rule 3 of the Securty Interest
(Enforcement] Rules, 2002 ("said Rules™) issusd a demand notice, calng upon the
borrowens), the guarantors and the mortgagors to repay the amount, delails of which-are
mentioned in the table below:

The borrowes/guarantor(s )imortgagor|s) having failed to repay the said amounts., notica is
haraby given to the borrowerguarantor(simorntgagoris) in particutar and the public in
fgenaral that the undersigned has faken physical possession af the underlying Immovable
Properly described herein below in exercise of powers conferred on himfer under Sub-
Section (4) of Sachon 13 of the sad Act read with Rule 8 of the said Rules on "AS 13
WHERE IS & WHATEVER THERE 1S BASIS® on the date mentoned below.

Borrower Name and Demand Notice Possession
Guarantors Date

BORROWER: Rs. 1827 350 93~ (Rupees Mineteen Lakh| 08-10-2026

Mr. Kapdl Gaurav & Mrs.| Twenly Seven Thousand Three Hundred| (Symbolic

Shakuntla Devi Fifty & Paise Mmnely Three Only) as on
(LAN - HIDDSSS1000(23.03.2026 along with fulure inferest at the
Q0005011060 contraches! rate on the aforesaid amount with
Arcil-Trust-2025C-009 effect from 24.03.2026 together with
incaéenta expenses, cost charges ete.
Notice datad: 24.03.2026

Possession)

Description of Property: Property Owned by Mr, Kapd Gaurav: All That Piece or Parcal
af Immavabée Property/ LIG flat area 41.805 =q. mater, flat no. 5-1; second foor Built on
plat no, B25 Shalimar Garden Extension-1, Village Pasonda, Parganal.onl, Ghaziabad,
Littar Pradesh That the above mentioned mmavable property is bounded (s as under-
East service lane, Wesl: road 80 feat wide, Morth: plot no. 824, South: phal no B26,
Hersinaller referrad o a5 "Immovable Property™

Bormower; Ris. 1771445 06/- (Rupees Sevenleen Lakhs| 08-10-2026
Jameela & BilalAhamad | Seventy One Thousand Four Hundred Forly {Symbalic
(LAN - H1CPOODDOS003 | Five and Zero Six Paise Only } as on| Possession)
162) 01.04,2025 along with futire imterest at the

confraches! rate an the aforesaid amount with
effect from O0Z.04.2025 together with
incagental expenses, cost, charges ste.
Motice dated: 02.04.2025

Arcil-Trust-2025C-006

Description of Property: Property Ownad By Bilal Ahamad: All That Part And Parcal Of
The Property Admeasuring 325 5q. Yrds, Or, 271 .73 5. Mirs,, Plot, No. B-1738, In
Respact O Khasra No. Nil, Siteated At B-1, Residential Colony, DIF, Dilzhad Extansion -i,
Village Urf Bhaupura, Pargana - Lonl, Tehsil & Distl, - Ghaziabad And Boundad As
Foligws: On Or Towards The East By © Plol No. B-1/39, On Or Towargs The West By
» Plat No. B-1/37, On Or Towards The North By: Roadigah 60 Feat Wide On Or Towards
The South By ; Plof No. B-1/68, Hersinaller referred o a5 "Immovable Property™

Borrower, Rs. 26,01, 258(- (Rupees Twenly Six Lakh| 08-10-2026
Dinesh Kumar & Bimiesh  |One Thousand Two Hundred Fifty Eight] (Symbolic
(LAN - 27900001 031) Only) a5 on 15.12.2018 along with future| Pagsessian)

Arcil-Trust-2025-0048 mterest a1 the confracheal rate on the
aforesaid amount with effect from 16.12.2019
together with incidental sxpenses, cost,
changes el

Motice dated: 19.12.2013

Description of Proparty: Proparty Cwned By Shei Dinesh Kumar & Smi. Bimlash: All
That Part And Parcal Of The Property Mo, T-153-154, Thard Fioor, Frant Portion (rhis),
Littam Magar, New Dalhi — 110058 s Bounded As Linder:-Cn And Towaras East By:- Piot
Wo. 152, On And Towards West By- Portion Of Plod, On And Towards North By:-  Road
20 F1. Wide. On And Towards South By-  Portion Of Plol.  Hereinafter reforred to as
"ImmovableProperty”
The borrmwer’guarantor s Nmargagors) in particular and the pubbc in generalare heraby
cautioned that Arcil 15 in lawful possession of the Immovabie Property mentioned above
and under Seclion 13(13) of the SARFAES! Act, 2002, the borrower!
guarantor|s)imorigagor(s) or any person whatsoever, shall after receipt of this nofice not
fransfer by way of sabe, lease or ofhenwise deal with' ahenate the Immovable Properdy,
without price written consent of Arcit and any dealings with the Immovable Property will be
subjecttothe chamge of Arcil for the amount as mentoned above along with future intenest
at ihe confractusl rate on the aforesaid amount togetiver with scidental expenses, cost,
charges eic.

The borrowers'‘guaraniorsVmartgagors’ attention is invited to the provisions of the Sub-
Sechion (B) of Section 13 of the sasd Act, in respect of ime available o redeem the above-
mentioned Immovable Property,

Sdi- Authorised Officer
Place: DELHI Asset Reconstruction Company (India) Ltd.
Date: 14.10.2026 Trustee of Trusts mentioned in the table ("Arcil™)

m il Asset Reconstruction Company (India) Ltd.,
all CI CIN ;: UG5S999MH2002PLC134884, Website ;: www.arcil.co.in

Registered Office: The Ruby, 10th Floor, 28 Serapati Bapat Marg, Dadar (West), Mumbai -

A0007A Tel: +31 22 66581300

Branch Address: Ofice no, 1008, 1111 Fiaor, Westend Mat, Janakpun Dusirict Gentra, Jarakpurd New
Dplh-110058 Tel,; 01121775206

7. [Number of employees! workmean Hil

d. (Ferther details Inchiding st available o details pleass contact

linancial statemients (with schedules) of  [cirprealtechoonstreclons@sgmail. com
two years, lisis of credifors are
avallable at URL:

9. | EfgidEsy for resolution appiicants under
section 25020 of the Cade s
H'.rEIIlF!L'IlFI a 1JFh_

10.{Last date for receipt of expression of
inierest

For details pleass contact;
cirprealtschconsirections@gmail cam

~|30-10-2026

11. | Data ol issue of provisional list of 04-11-2026
| praspective resolulion a[.|1[.|I||:F|I1I:~. 1t
12_|Last date for submizsion of obfectiong  [09=11-2026
{0 provissgnal list
13.. Data of issue of final list of prospective  |11-11-2026
.'i:'_:q:-l:"“ll I|:||1 applu :||1I.';. -
14.{Date of i=sue of information 14-11-2026
memarandem, evaleation mairix and
raquest for resolution plans to
praspective resolution applicants
15, Last gata lor submission of rassdudion 14-12-2028
pang
16: | Process emad id fo submil Expression  [cirprealtechoonstrectionsagmail.com
| of Intarest

1'.I'.i DetailzpiCorporalelablos's
| registration stabes as MSME

“Mote; The above fimedng is sublect to the exiension of GERP perod by NCLT.

Remstarad

Sdi-
GA, Manindra Eumar Tiwar Aesolulion Prafessiongl

Im e matter of

Real Tech Conslruclbons Private Limited

I:UI'IHE'-I' Gorporde Insolvency Resolalion Process)

Regisiralion No. IBEIIPA-D01/IP-P-02612/2021-20221407 5), AFA Validity: 311220286
Address: 573, DDA SF5 Flaks, Pocket -1, Seclor -22
[eavarka, Dathi - 110075 Email- ip.camkbiEomail. coem,
Mob:-S810374801, 9810334801

Oate: 14.10,2026
{ Place; Dwarka, New Delhi

Registered Office:19-A Dhuleshwar Garden,
Jaipur, Rajasthan, India, 302001.
www._au.bank.in

LOAN AGAINST GOLD - AUCTION NOTICE ON “AS |5 WHERE 15" BASI3

Motice s hereby given o the below mentionad bormower/s, who have been issued
notices calling upon them fo repay their outstanding amounts towards the [oan
against gold facilities availed from AL -Small Finance Bank Limited [“Bank™. Since
the borrower’s has'ave failed o repay the outstanding dues despite reminders!
notices by the Bank, the Bank is constrained to auction the pledged gold
iternsdanticles on 13 November 26 betwesn 11:00 AM - 3:00 PM a1 below
mentioned branches according to the mode specified thergin. In the case of
deceased borrowers, this notice shall been 1ssued to, and shall be binding upomn,
theirrespaciive lagal heirs, successars, representatives, The bank shall not be held
responsible for any inconvenience, loss or damage caused to the concerned
borrower(s) or any person{s) claiming through them and no grievancas/
complaints from any borrower or such person will ba entertained In this regard.
The Bank reserves the right to change the date, time, venue, or mode of the
scheduled auction, or to cancel the auction, without assigning any reason. Please
note thal in the evenl of failure of the above auction, the bank reservesitsright to
conduct another auction without prior intimation.

Physical Auction Branch Details

Loan Account No. | Customer Mame Branch Iﬁ: ';"::LT;T
L300105901605B80647 {Jashir Singh Karal Bagh Delhi BE1600
LEEIEJ_TEIQEITJ-E:EEEEEE Il.ll:lk Kumar Singh | Pitampura Neew Delhi E@jﬁ-ﬂg
L300109015597 7696 | Alok Kumar Singh | Pitampura New Delhi 232400
LI0010901 60387369 | Faritesh Tyagl Kaushambi Ghanabad aganon
LI0010901 59850802 |Mangesh Kumar | Kirti Nagar Dathi 62231
LI010901 57995927 |Vikas Nanda Indirapuram Ghazabad | 236000
LI0010501 58346631 |Aayush Prakash | Sector 18 Noida 87300
LI001090161036912 | Shahir Yamuna Yihar Delhi Joioon
LEI"CID1D!:'IG1E_[2_5M::E H‘Jg&ﬁh Sharma Indirapuram Ghaziabad | 390423 |
L3001090161452466 | Deepanshu Yadav | Preet Vihar Delhi 6E000

Note: 1. In the event of fallure of physical auetion, an e-auction may be
conducted by using weblink - hitps:/gold.samil.in

2. Please consider this notice as a prior notice for the next auclion in case the
proposed avction fails,

3. The auction is subject to cerlain terms and conditions contained in the bid
form, which is made available before the commencement ol auction,

Condition for auction- The Bank is not responsible for the guality of gold
ornaments. The ornaments shall be auctioned on “as is where is” worth basis. Each
bidder shall satisfy itselt’himsalf/herself regarding the description, purity, guality,
weight, condition, and value of the gold omaments belore placing a bid. The
successful bidder shall pay the full bid amount within 5warking days from the date
of the auction'sala. In tha event of failure to make payment within the prescribed
period, the Bank may cancel the szle-and take such further action as it may deem
appropriate, subject to the applicable terms and conditions. The Bank reserves the
right 1o change/madify/cancel the schedule the awction without referring 4 reason
Mo claim, objection, grievance, or complaint concerning the gokd ornaments/items
shall be entertained after completion of the auction, The Bank reserves the right, at
its sole discretion, to accepl or reject any or all bids at any stage and to vary, modify,
or waive any condition of sale, subject to applicable law. Participation in the auction
and submission of a bid shall be deemead to consfitute the bdder's unconditional
acceptance of the terms and conditions governing the auction. Each bidder shall be
deermaed 1o have considared all applicable taxes, duties, charges, and othar relevant
factors before submitting a bid, The principle of caveat amptor, meaning “buyer
beware,” shall apply. Each bidder shall also be desmed o have carefully read and
understood the applicable terms and conditions, Including any amandments in
force at the time of the auction. Mo objection or complaint shall be enterainad after
a bid has baen submitted, Inthe event of any inconsistency or discrepancy between
the English version of this notice and any transiated version, tha English varsion
shall prevail,

S0/

Manager
AU Small Finance Bank Limited

New Delhi
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